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[oral] 

Heard on the MA and CCPA. Since the present applicant was not a party 

before this Tribunal in OA 212 of 199,4 contempt petition is not maintainable. No 

doubt in the earlier OA, though it was observed that the mother of the applicant 

was not entitled to family pension, but liberty was given for the respondents to 

consider the case of the applicant, if filed for compassionate appointment. 

2. 	In such backdrop, the CCPA is dropped being not maintainable so also 

MAI050I0c014. 
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